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HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

HON'BLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

O.A .1149/94 

Attakkoya K, 
Filaria Assistant(Casual Labourer), 
Indira Gandhi Hospital., 
Kavaratti. 	 - Applicant 

By Advocate Mr PV Mohanan 

Vs 

 The Administrator, 
Union Territory of Lakshadweep, 
Kavarattj. 

 The Director of Medical & Health Services, 
Union Territory of Lakshadweép, 
Kavaratti. 	 - Respondents 

By Advocate Mr MVS Nampoothiry 

O.A..1349/94 

 A Nazar, Casual Labourer, 
• 

• 
Directorate of Fisheries, 
Kavaratti. 

 KP Arjf, 'Casual Labourer, 
Directorate of ,Fisheries, 
Kavaratti. 

 K Attakoya, Casual Labourer, 
Directorate of Fisheries, • 

c Khand, Casual Labourer, 
Directorate of Fisheries, ((St( Vt 
Kavaratti. 	 • 

of 
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pp Mohsjn, Casual LabOurer, 
Diréctoraté of Fisheries, 
Kavarattj. 

K Migdad, Casual Labourer, 
Directorate of Fisheries, 

• 	 Kavarattj. 

A Kunhikoya, Casual Labourer, 
Directorate of Fisheries, ' 
Kavàrattj. 

BP Davood, Casual Lab ourer, 
Directorate of Fisheries, 
Kavarattj. 

VP Ayoob, Casual. Labourer, 
Directorate of Fisheries, •. 
Kavaratti. 

MK Khader, Casual Labourer, 
• 	 Directorate ofFisheries, 

Kavaratti. 

• 	 12. 	VP Muthukoya, Casual Labburer, 
Directorate of Fisheries, • 	
Kavarattj. 

• 	 13. 	MI T1alhath, Casual Labourer., 
• 	 Directorate of Fisheries, 

• 	 Kavarattj. 	 - 

14. 	Saifulla P, Casual Labourer, 
Directorate of Fisheries, 	' 
Kadarnat Island, Kavaratti. 	 - Applicants 

By Advocate Mr PV Mohanan 

Vs 

The Administrator, 	. 
-Union Territory of Làkshadweep, 
Kavarátt'j.. 

The Director, 	 . • 	 . 	Department of Fisheries, • 
Union Territory of Lakshadwèep,  
Kavarattj. 

Union of India represented b' 	• 
• 	 Secretary to Government of Ifldia, 	 -?r 

: 

Department of Personnel & Training, 	• •• 	 • 
Ministy of personnel, Public •. 	 LI 	& 	. Y*JJ Grievances & Pension, 
New Delhi. 	 - Resrdri' 	- 



O.A.1375/94 	 - 	- 

1. 	T.K. Ibrahim, 5/0 P.P. Mohatnrit d, Aged 34 years,, 
Casual labourer. Govcrnment. Agriculture Unit, 
Kanat, residing at Kadmat Island. 

2. C A.C.Koyaxnma, 5/0 S.C.Mut)ukoya 
Haji, Aged 30 years, Casual Labourer, Government 
Agriculture Unit, Kadmatisland, Union Territory 
of Laksbedweep. 

C. Zakkariya, 5/0 Shri. A.C.Abusala Haji, Aged 
60 years, Casual labourer, Government Agriculture 
Unit, )(admat Island, Union Territory of 
Lakahadweep. 

K. Abdulla, B/c Srj. P.P. Abusala, Aged 42 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakehedweep. 

K.K Koyamma, 5/0 Shri. S..Sainudciin, Aged 43 years, 
Casual Laoourcr, Government Agriculture Unit, 
Kadrnat Island, Union Territory of Lakshdweep. 

K.C. Mohammed, S/o Shri. U.C.Adima Hail, Aged 38 
years, Casual Labourer, Government Agriculture Unit, 
Kacxnat Island, Union Territory of Lakehadweep. 

Srnt. K. Suhara, D/o Nalakarn Mohammed, Aged 44 years. 
Casual Labourer, Goverrxnent AgricultUre,Uflit, 
Kac1mat Island, Union Territory of Lakshadweep. 

A.C. Sayec3, 6/0 Shri. K.P. Ander, Aged 48 years. 
Casual Labourer, Govern Sit Agriculture Unit, 
Kac'nat Island, Union Territory of LakshadweeP. 

M.K. Sayedali, 5/0 Shri. S.P.K.Andari, Aged 39 years. 
Casual Labourer, Governmt Agriculture Unit, 
Kaat Island, Union Territory of Lakshaàvteep. 

K.S. Abdulla, 5/0 Shri. K. 'heriyakoya. Aged 36 years. 
casual Labourer, Governmat Agriculture Unit, 
Kadmat Island, Union Territory of LakshacJeep. 

P.P. Abdul Hameed Ma)i., 5/0 Shri.T.P.MOharflmed, 
Aged 40 years, Casual Labourer, Gijnment Agriculture 
Unit, Kadinat Island, Union Territory of Lakshadweep. 

A.C. Abdulla, 6/0 Shri. H.K. ChtriyakoYa, Ageo42—y:ea.rS, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadw 

I ' 

B. CheriyakOya, 6/0 5hri. A.P. Moharruned, 	 r-li  
Casual LabourCE, Government Agriculture tni, 
Kaãnat Island, Union Territory of Lakshad.L  

A.C.AttakOya, S/oShri. T. Mohammed,A9ed- 3 f 
Casual Labourer, Government Atjriculture 
Kadrnat islano, Union Territory of LakshadweeP. Alit. 



r.. badar e  b/o bhri. B.C. 1kbusala, Aged 37 years, Casu) Labourtr, Governrent. Agriculturt Unit, 
1 odmet islanu, Union Territory of Le)shadweep. 

T.P. P,koye, 5/0 Shri. A.C. Absale, Aged 38 years, Casual Labourer, Government Agricu)te Unit, 
Xadmat Island, Union Territory of Lake hadeep. 

U.C. )(oyekidave, 5/c Shri. PsK. 	evrr'c6, Aged 55 ycaz. 
CesL.abourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakehadweep. 

T.ii. Muthukoya, 5/0 Shri. P. Bayed, Aged 34 years, 
Casual Labourer, Government Agriculture Unit,' 
Kadmat Island, Union Terri4ory of LakE tdweep. 

V.J. Ibrahim, 6/0 Shri. A.K. Aulle, Aged 32 years. 
Casual Labourer, Government Agriculture Unit, 
KaOmat Island, Union Territory of Liakehadweep. 

M.P. )Coya3cjc3ave, 5/0 bhri. X.P. Saycd, Aged 36 yearb, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lekshec%zeep. 

N.P. Koyamma,, S/o Shri. M.C. Kidave, Aged 42 years, 
Casual Labcurer, Government Agriculture Unit, 
Kadmàt Islad, Union Territory of Lkshaeep. 

Srnt. K. Rahiyambi, D/o 6hr1. K.P. Kader, Aged 30 years, 
Casual Labourcr, Government Agriculte Unit, 
Kadmat Island, Uflion Territory of Lakshadweep. 

A. )luthukoya, $/0 Shri. A.B. Hamid, Aged 32 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshaaweep. 

T. Aljmoha!n'red, 8/0 Shri. A.C. Kasmj, Aged 34 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

T. Ibrahim, S/c Shri. K:?.  Sayec3, Aged 36 years, 
Casual Labourer, Governnent Agriculture Unit, 
Kadmat Islano, Union Territory of Lakshad.,eep. 

T. I4ohmmed, 8/0 Shri. T. Kidave Raji, Aged 38 years. 
Casual Labourer, Government Agriculture Unit, 
Kaat Island, Union Territory of Lakshaàwwep. 

K.?. Abdu3.la, S/o Shri. K •C. Sayedmohainrrtô. 
Aged 34 years, Casual Labourer, Government Agricul-
ture Unit, Kadmat Island, Union Territory of 
Lakshadweep. 

T.P. Abtilkader, 6/0 Shri. K.C. Kasmi, Aged 44 years, 
Casual Labourer, Government Agriculture Ujt, 
KaOnat Island, Union Territory of Lakshadweep. J 	. 

5•.  

	

29; 	B.P. Abdullakoya, 8/o 5hri. N.K. Kidave, Aged 	 \c 
Casual Labourer, Government Agriculture Unit, 	( 
Kac*nat Island, Union Territory of Lakshaaweep. 	4 ) 

VJ•% 	t2V 

	

-30. 	L. Aharnedkoya, S/c Shri. U.C. Pcxkoya, Aged 48 
Casual Labourer, Government AgricUlttz€ Unit, 
Kaciiat Island, Union Territory of Lakshadweep. 	Ap 



U,C. ?'ohbrnn(c,. 5/0 Shri-5,iljppur0 Ahtd, Agcc3 32 yebre, Casual Labour-er, Goverrent Agricu'ture Unit. Kadmat Islond • Union Territory of Lakshaweep. 

B.C. Suleina.n, 5/0 Shri. ?.C. Hanta, Agcd 42 yeari., 
Casual Labourer, Golvcrnment Agriculture Unit, 
Kacrnat Island,, Union Territory of Lekshadweep. 

X.M. AbdUlla, 6/0 Shri. K.K. Hassajfl, Aged 48 years, 
CaEual Labourer, Government Agrjojltwc Unit, 
Xaoinat Islano, Union Territory of Lakshadweep. 

P.?. A11mohrid, 51°  5hri. A.C.Ahed, Agec3 38 ycar, 
Casual Labourer, Gov&rnment Aoricultu 	Unit, 
Ka&rat Island, Union Territory of Laksha&.eep. 

K.S. 3aleel, 5/0 Shri. C. Nadeer Haji, Aged 34 years, 
Casual Labourer, Governmcnt Agrjcu1te Unit, 
Kathat. Island, Union Territory of Lekshadweep. 

P. Koyarnma Haji, 5/0 Shri. t.X. Abdulkad,irj Haji,, 
Aged 50 years, Casual La3ourer, Governrrrrt Agriculture 
Unit, Kanat I<1&- d, Union Territory of Lakshac3weep. 

Smt. P.J. Halirna, t/o Shrj, U.C. Ahamec3, Aged 32 years, 
u Casal Labourer, Go'crnment Agriculture Unit, 

Xadmat Island, Union Tertitory of Lekshacweep. 

3e. 	P.?. Abc3ulla Koya, 5/0 Shr.. A.C. Ukkas, Aged 38 years. 
Casual Labourer, Governme-it Agriculture Unit, 
Ka&Tat Island, Union Territory of Lakshadwcep. 

39. 	K.C. Siddique, S/O.U.C.HamZ, Aged 38 years, 
Casual Libourer, Government Agriculture Unit, 
Kadarnat Island, Union Territory of Lakshadweep. 

A.C. Ibrahim, 8/0 Shri. M.C. Ahamed, Aged 30 years, 
Casual Labourer, Govern!r.ent Agriculture Unit, 
KadrriaL Island, Union Territory of Lakshadweep. 

P.P. Cheriyakoya, 5/0 Shri. '.c. Abdurahuman, 
Aged 42 years, Casual Labourer, Govcrnemènt Agricu.turc 
Unit, Kadrnat Island, Union Territory of Lakehadweep. 

K.P. Abdul Kaoer, 5/0 Shri. K.K. Kathjb, Aged 40 ycarE, 
Casual Labourer, Govcrnmnt Agriculture Unit, 
Karat Isla- d, Union Territory of Lakshaaeep. 

M. Abdullakoya, Slo Shri. M-C. Sayed, Aged 3' years, 
Casual Labourer, Government Agriculture Unit, 
Kad.rrat 1 sland, Union Territory of Lakshac'eep. 

Smt. P.?. Cheriyabi, D/o 	hri. MC.Abdurthuman, 
Aged 45 years,•Casual Labourer, Governmert 

Unit, Karat Unit, Union Territory of Lakshadwe.f  

K.P. Ibrahirr, S/o Shri. A.C. Adulla, Aged 34 a/ 
Casual Labourer, Government Acriculture Unit, FI. 

Kacrrat Islano, Union Territory of Lakadwee'. ILI 

4€. 	A. 	hafi, 5/0 Shri. P.!. Kunhi, ADEd 32 	years. 
Casual Labourer, Government A.cric'ultur€ Urit, 
Kadrnat Island, Union Territory of.Laha.'ee;. .- Applicants 



	

r 47. 	A. Sayed, 6/0 Shri. )(oormel Abusala, Aged 48 years. 
Casual Labourer, Government Agriculture Unit, 
Kenat Island, Union Territory of Lakahadweep. 

	

48. 	P.1. Sayed, $10 bhri. K. Abusala, Aged 36 years, 
Casual Labourer, Government Agriculture Unit, 
Kaómat island, Union Territory of Lakshadweep. 

	

.49. 	K.C. Kidave, S/c Shri. P.K. Mohammed, Aged 42 years, 
Casual Laboui ir, Government Agricultire Unjt 
Kaat Island, Union Tcrrit)ry of Laksdweep. 

Smt. L. Haja, D/o Shri. S.C.Kasrr.i, aged 45 years, 
Casual Laabourer, Government Agriculture Unit, 
Kacitat Island, UnionTerritory of Lakshadwcep. 

Smt. N. Che.rjyabi, L/o Shri. E. Maideen, Aged 55 years, 
Casual Labourer, Government Agricultcre Unit, 
KadmatIslano, Union Territory of Lakshadecp. 

F 	 -sat 	Kadisabi, D/o Shri.K.Mohair!'r%ed, 
• Aged 45 years, Casual Labourcr, Governne rt Agriculture 
• Unit, Kadmat Island, Union Territory of Lakshadweep. 

Smt. X.C. BeefathumT.a, D/o P. Sayed, Aged 30 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat lEland, Union Territory of Lakshadwe€p. 

R.C. Abusala, Sb Shri. K.P.Ahanec3, Aged 39 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of La)cshadwEep. 

A. Sainulazio, 5/0 Shri. B. Moharnred, Aged 45 years, 
Casual Labourer, Governr,ent Agriculture Unit, 
Kaür.at Island, Union Territory of LakshadweeP. 

R.C. Aboosalakoya, 5/0 S}ri.B.C.Shatk, Aged 38 years, 
Casual Labourer, Government Agriculture Unit, 
Ka&nat Island, Union Territory of Lakshadweep. 

K.M Mohammed, 5/0 5hri. K.C. Koyak.icSave, Aged 48 yea XE, 

Casual Labourer, Governr.eflt Agriculture Uit, 
Kadmat Island, Union Territory of, Laks)cecp. 

Smt. T.T.A4iyatti, D/o -ri.C.HasEaiflar, Aged 39 years, 
Casual Laboursr, GovernmE)t Agriculture Unit, 
Kadiat Island, Union Territory of LakEhaCeP. 

Smt. K. Pathimma, D/o £hri. T.P. Ahamed, Aged 30 ycarE, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territcty of LakshadWee : :':. -. 

600 	C.N. iarrid, S/o Shri. T.P. Issahak Haji,  
years, Casual Labourer, Government Agricure Unit,-
Kaat Island, Union Territ&y of Laksh1 	. ¶'4 

61. 	N. Kjdave, 5/c Sj. A.Hassaiflar, Aged 45\rsr; 	4 

casual laboUre.r. Government Agriculture Jt 
Kadmat island, Union Territory of Lakshad ') 
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X.P. Mi3idad, Sb bhri.  A.K. Alimohamrncc5, Aged 40 years, 
CasUal Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadw€ep. 

A. Attakoya, 5/0 Shri.K.Sulalrnan, Aged 38 yearE, 
Casual Labourer, Government Agricultire Unit, 
Kadmat Islano, Union Territory of Lakshadweep. 

Thiruvathapura Pookoya, 6/0 Shri. A.K.Harnzath, 
Aged 33 years, Casual Labcurer, Government Agricultire 
Unit, Kadmat Island, Union Territory of Lakshac3weep. 

M.C. Ibrahim, 5/0 ShrI. K.?. Mohammed, Aged'36 years, 
Casual Labcurer, Government Agriculture Unit, 
Kadrnat Islano, Union Territory of Lakshadweep. 

N. Ibrahirn }iaji, 6/c 'bri. MC. Hojan, Aged 36 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadwecp. 

U.C. Sammil, S/o Stri. A.P. Aheed, Agcd 40 years, 
Casual Labourer, Government Agricukttve Unit, 
Kaat Island, Union Territory of Lakshadweep. 

	

66. 	V.P. Cheriyakoya, S/c Shri. M.K. Mohammed, Ag€d 35 years, 
Casual Labou:er, Government Agriculture Unit, 
Kacnat Island, Union Territory of Lakshadweep. 

M.S. Hans, 5/0 bhri.P'S.  Lirar Haji, Aged 38 years, 
Casual Labourer, Government Agricultt.re Unit, 
Kadinat Island, Union Territory of Lakshadweep. 

P.M. Kunhimon, 5/0 Shri. K.S.Pookoya, Aged 37 years, 
Casual Labourer, Government Agriculture Unit, 
Kadsnat Island, Union Territory of Lakshadweep. 

P.P. Kunhi Ahamed, S/o K.M. Subair, Aged 46 years, 
Casual Labourer, Goverrietntnt Agricultural Unit, 
Kadrrtat lEla nd, Union Territory of Lakshadweep. 

B. Kunhikoya1 S/o P. Mohanred, Aged 39 yecirs, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

P.P. Basheer, S/o P.P. Siraj, Aged 35 years, 
Casual Labourer, Goverornet Agriculture Unit, 
Kac3mat Island, Union Territory of Lakshadweep. - Applicants 

By Advocate Mr MR Rajendran Nair 

Vs 

The Administrator, 
Union Territory of Lakshadweep,  
Kavaratti. 	 U 

	

it
rAU

\ 	4 
The Secretary, Department of Agriculture,  
Union Territory of Lakshadweep, 	 \\ > 	4 
Kavaratti. 	 - 



_81 

The Union of India representd by 
Secretary to Government, 
Ministry of Home Affairs, 
New DeThi. 	 - Respondents 

By Advocate Mr MVS Nampoothiry(for R.1&2) 

O.A.1652/94 

BP Muthukoya, 
Casual Labourer, Department of 
Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavaratti. 

p Kunhikoya, 
Casual Labourer, 
Department of Animal Husband 
Union Territory of Lakshadweep, 
Kavaratti. 

CP Syedhuhari, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadwep, 
Kavaratti. 

K Kunhikoya, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavarattj. 

5 • 	p Khalid, 
Casual Labourer, 
Department of Animal Husbandty, 
Union Territory of Lakshadweep, 
Kavarattj. 

AK Ahammed, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadwep, 
Kavarattj. 

PV Pookoya, S/o Kidave, 
Puthiyalupura, Kavaratti. 

KP Habeeb, s/o Ammed, 
Kuttithayapura, Kavaratti. 

M Kunhikoya, S/o Ahmed Malmi, 
Mekkara House, Kavaratti. 

PK Kunhikoya, S/o Mohammed Haji, 
Pokkakkada House, Kavaratti. 	 - Applicants 

By Advocate Mr PV Mohanan 

Vs 
Director, 
Department of Animal Husbandry, Kalpeni, 
U.T. of Lakahadweep, Kavaratj. 

The Administretor, 
U.T. of Lakshadweep, KavarattL 	- Respondents 

I 	 - 
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3. 	Union of India represented by 
Secretary to Government of India, 

• 	Department of Personnel & Training, 
• 	 Ministry of Personnel, Public Grievances & 

Pension, New Delhi. 

By Advocate Mr MVS Nampoothjry(for R.1&2) 

0.A.259/95 

1.. 	Punnaahade Badharudheefl, Casual Labourer, 
Agricultural DeronBtrtion Unit, 
Union 'Ierritori of Lakehadweep. - - 

L.EKunhikoya, Casual Labourer, 
Agricultural DeontratiOfl Unit, 
Union Thrritory of Lakbhadweep.. 

Kadiyaumaa Nphamed Sashecr, 
Casual Labourer, Agricultural 
Demonstration Unit, 
Union Territory of Lakahadweep. 

T.PPoOkunhikOy&, Casual Labourer, 
Agricultural DeonstratiOfl Unit, 
Union Territory of Lakshadveep. 

Kunribshada Koyaria, Casual Labourer, 
Aqricultural DeonstratiOfl Unit, 
Union ¶Aerritory of Lakshadweep. 

6. 	Poovadakat Mohammed, Casual Labourer, 
Agricultural Dê!nonstratiofl Unit,. 
•Ur1jOn Territory of LakBhadweep. 

7.. 	Koznalamkat Rafeeque, Casual Labcurer, 
Agricultural DeonstratiOfl Unit, 
Union Territory of Lakahadweep. 

- Respondents 

£.Kadiyammada Harnzakoya, Casual Labourer, 
Agricultural Derconstratic'fl Unit, 
Union Territoty of Lakahadweep. 

Nanguinmada KoymmakOyas : Cisual Labourer, 
Agricultural DeonstratiOfl Unit, 
Union Territory of LakahadweeP. 

,P.V.P.Jaal, CaEual Labourer, 
Agricultural Den.onstratiOfl Unit, 
Union Territory of Lekehadweep. 

K.Cheriydam Pockunhi, Casual Labourer, 
ricuitral timonstrLtion Unit, 

Union Territory. of Lk.dweep. 

Thachanal Mohr.ed, cual Labourer, 
• ArultUralDeI0ntratb 0r Unit,. 

Union Territory of Laksh&dweeP. 

/7 
-' 

hi 	
.. 

'ppliè2thtS 
k*\ 	if 
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13. 	Eithnat Bunayameen, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakhadweep. 

14. 	t400eampatha6a Pookunhi, casual Labourer, 
Agricultural Demonstration Unit,, 
Union Territc.ry of Lakshadwecp. 

Th. 	Nathalnura, Sayed Mohammed, Casual Labourer, 
Agricultural Denonstration IJrit,, 

- Union Territory of Laktraäweep. 

Kolikat Kna1e1, Casual Labourer, 
Aericultural Lemcn!tratjon Unit, 
Union 5erriLory of La1tcwc..4. 

C.P.V.IusEaifl, Casual Labourer, 
Agriocultural Demonstration Unit, 
Union ierritc.ry of Lakshadweej.' 

l.andEdath Fockunhi l  Casual Labourer, 
• Agricultural Demonstration Unit, 
• Union Territory of Lakahadweep. 

19 	Noo6athada Nallakoya, Casual Labourer, 
Aoricultura) Demonstration Unit, 
Union Territory of Lakahacwee. 

Thailath Nallakoya, Casual Labourer, 
Aqriculturaj Lemonstrat ion Unit, 
Union Ierritory of.LakshaOwe. 

Pan6alura Cheriyakoya, Casual Lbc,urer, 
Aricultural Demonstration Unit, 
Union Territory of Lakshaeep.• 

Karachetta iiarzakoya, Casual Labourer, 
Aorjc-u]turel Dewonatration Unit, 
Union Territory.4of LaksLadwee. 

Ummarthekade Kunhikoya,' Casual LabOurer, 
Agricultural Demonstration. Unit, 
Union Territory of Lakshadweep. 

Chemacheri Eunnasha Nallakcye, Casual 
Labourer, Acricultura) Deronstrticn Unit, 
Union Territory of Lakshadweep. 

2E. 	Pathac5a Kidave, Casual LaLc•urer, 
Agriocultural Demonstration Urit, 
Union Territory of Lakehadweep. 

26. 	Karachettacheriyakoya,, CasLa.l Labourer, 
Agricultural Demonstration Unit, 
Union Territory of.  Lakshadw€p. 

c 

dip 

• 

( 
S1 	

)• * 

27. 	Ioodaura Ncharmed Ashraf, Casual Laburer, 
Aoricultural Df--L:vnL-tratiorI Unit, 
Unior Territory of Lakshadesp. 	- A]CaYLS 



- 	 - 

	

38. 	Poedaakake6a $snzakoyo, Caaual Labour•r, 
Agricultural Deconstration Unit, 
Dnion Territory of Laketthtsj.. 

	

39. 	lanöalathupra £halul, Casual L.bour.r, 
Agricultural De.onstr.tion Unit, 
Union Territory of Lsksbadveep. 

Z.Ch.riyedu $oya, Casuni Labourer, 
Agricultural Veonstration Unit, 
Union Territory of Laksbavsop. 

landalath Pookunhi, Casual Labourer, 
Agricultural DeonstratiC' Unit, 
Union Territory of Lakshadv.ep. 

Palliyst Koia, Casual Labourer, 
AgricJltrL1' Deraon3t:eti 	tL, 
Union Territory of Lakshadv.ep. 

Chodath Ch.riyakoya, Casual Labourer, 
Agricultural Dcaonstratt icn. Urit, 
Union Territory of &akahaw•sp. 

Mohammed fleir Casual Labourer, 
Agricltura3 £.Lonstratior. Unit, 
Union Tiarrittory of Lakshadweep. 

I4ullapur. Mohammed, Casual Labourer, 
Agricultural flemcr.rtreticr Unit., 
Union Territoiy ot Lakshadvee. 

Roliket Iyyarinda Sayed Xohamzed, 
Casual Labourer, 
Agricultural &eLonstratior Unit, 
Union Territory of Lak.i.dveep. 

Zarach.tta Zhuia, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lekebadveep. 

Palliyat Cheriyakoya, Casual Labourer, 
A;riculturul Decnsratio., Unit, 
Union Territory of lakahadv'eep. 

	

39 	Knjarakak'de Akbr, Caaua] Labourer, 
Agricultural DeronEtretor. Unit, 
Union Territory of Likahadveep. 

40. 	Lunhali Mohamod Laahaeart Caaul Labourer, 
Agricultural Leonatraci Unt, 
Union territory of Lak.hadve.p. 

410 	Lethal Pura Ia*zakoys, Casual Labourer, 
Agricu1turtl Demcnstratn Unit, 
Union Territory of Lakshadweep. 

42. 	Nathil Jaleel, Casual Labourcr, 
Agricultural Deorietration Unit, 
Union Territory of Lekaheôveep. 	 -A 

.C,T ? 

*r r 

o.. 
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43. 	Zarachetta Cheriyakoys, Casual Labourer, 
Agricultural Dsaonstrition Unit, 
Union Territory of Lakshadv..p. 

44, 	p.P.Robaaa.d gaiL., Casual Labour•r, 
AgricultUral Deronstration Unit, 
Union T•rritory of Lakihadvup. 

Runnashada Pookunhi, Casual Labourer, 
Agricultural D.aonstratiOfl Unit, 
Union Territory of Lakehadwe.p. 

Landalath Xoya, Casual Labourer, 
Agricultural De.onstration Unit, 
Union Territory of Lak.hadweep. 

Bappthiyoda $uathafa, Casual Labourer, 
Agricultural D•.onstratiofl Unit, 
Union Territory of LakehadweeP. 

4e. 	gunnashada Ihal.*l, Casual Labourer, 
Agricultural De.onstratiOfl Unit, 
Union Territory of Lakihadweep. 

lilutheth Yacoob, casual Labourer, 
Agricultural D.aon.tration Unit, 
Union Territory of Lakshadv•Ip. 

gunichetta Pookunhi, Casual Labour.r, 
agricultural D.aonstrati.Ofl Unit, 
Union Territory of Lakahadweep. 

Biriyammada lunshiseedi, Casual Labourer, 
Agricultural D..onetratiOfl Unit, 
Union Territory of Lakehadweip. 

Lattupura Aha*d, Casual Labourer, 
Agricultural D..onstration Unit, 
Union Territory of Lakshadweep. 

IIayapoka6a Issail, Casual Labourer, 
Agricultural D..onatratiofl Unit, 
Union T.ritory nof Lakehadweep. 

$4. 	Thattapok*da gasia, Casual Labourer, 
agricultural DeaonetratiOfl Unit, 
Union Territory of Lakehadveep. 

gerakkada Buasain, Casual Labourer, 
Agricultural DeaonetratiOfl Unit, 
Union Territory of Lakehadweep. 

Aliyathira Attakoya, Casual Labourer, 
agricultural DeronetratiOfl Unit, 
Union Territory of Lakehadweep. 

Larakunnel Wallakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union territory of Lakshadweep 

• 	C.L.gidave, Casual Labourer, 
Agricultural DenonstratiOn Unit, 
Union Territory of Lakehadweep. 

c;•( 	• 	a 
)> 

•••i • . 	 ),,' 

h\ 	? 

- Applicants 



51- 	 Aliyathira Iamzakoya, Casual.Laboursr, 
Agricultural Demonstration Unit,. 
Union Territory of Lakabadveep. 

Ponikaa Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadve.p. 

Runnel Pookunhi, Casual Labourer, 
Agriculturil Demonstration Unit, 
Union T.rritory of Lakshadws.p. 

Lunnashada Youahf, Casual Labourer, 
Agricultural Demonstrat ion Unit, 
Union Territory of Lakehadveep. 

Zunnashada 81 1  Bayed Rohammd, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory Of Lakshadvsep. 

Zunnashada 'K' Wallakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshàdvaep. 

Mundaram Pathahulla, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadv.ep. 

Zunnashada Khal..1, Casual Labourer, 
AgriCultural Demonstration Unit, 
Union. Territory of Lakshadweep. 

Karachetta Sàraoapura Koyaa., 
Casual Labourer, 

Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

Chemuchery Lavanakal Iluthukoys, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadveep. 

Plerlyammada Thajiudeen, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadveep. 

Rahmath Manzil Koya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweepa 

Makkot Bohammed Parooque, 
Casual Labourer, Agricultural 
Demonstration Unit, Union• 
Territory of Lakahadveep. 

. 	Belipura Attakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshaclweep. 

73.' 	Layapura Thangakoy., Casual Labourer, 
- 	Agricultural UmonstratiOn Unit, 

- 	Union Territory of Lakeha6we.1. 

-

c: 
tj( 4iI. •? 	) * WI 

). Ljfr )  

-A 
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Puthampura Assainar, 
Casual Labourer, 
Agricultural Demonstration Unit, 
U.T. of Lakshadweep. 

aliyathammadakat Kidave, 
Casual Labourer, 
Agricultural Demonstration Unit, 
U.T. of Lakshadweep. 

By Advocate Mr Shafik MA 

Vs 

Union of India represented by 
the Administrator, 
U.T. of Lakshadweep. 

The Director, 
Department of Agriculture, 
U.T. of Lakshadweep. 

By Advocate Mr MVS Nampoothiry 

- Applicants 

- Respondents 

O .A .554/95 

PA Sayed Mohammed Koya, 
Peon, Amin Cutchery, 
Kiltari Island, 
U.T. of Lakshadweep. 

KP Attakidave, Peon, 
Office of the Educational Director, 
Kavarattj, 
U.T. of Lakshadweep. 	 - Applicants 

By Advocate M/s Shafik MA & KS Bahuleyan 

Vs 

Union of India represented by the 
Administrator, 
U.T. of Lakshadweep, Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, 
Kavarattj. 

By Advocate Mr MVS Nampothiry 

- Respondents 

N 

((d(( 	41 

n 
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O.A .560/95 

Shri,siraj,4KPurathakkal, S/o Mohemmed.C., aged 30 
years, Casual Labourer, Agriculture Unit, Chetlat 
Island, Union Territory of Lakshadveep, residing 
at Chetlat Island. 

Abdulrahiman, Thythottarn, 8/0 Abubackor, aged' 35 
years, Casual Labourers. Agriculture Unit, Chetlat 
island, Urion Territory of Lakshadweep, residing 
at Chetlat Island. 

Attakoya, Padipura, S/o Koyassan, aged 50 years. 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadwep, residing at Chetlat 
Island, 

Mohaiwned, Baliyapura,, 8/0 Yusuf, aged 35 years. 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

Ahamed Kunhi, Nochilpura chetta, S/o Yousuf, aged 
35 years, Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing at 
Chetlat Island. 

Kunhiahamed, Tehkkilapura, S/o Abdull&coyaB.K., aged 
55 yetrs, Casual Labourers, Agriculture Unit, Chetl&t 
island, Union Territory of Lakshadveep, residing at 
Chetlat Island. 

Syedkoya, Keelapura, S/o Ammed Kunhi, aged 50 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territcry of Lakshadweep, residing at Chetlat 
Islaüd. 

Amanulla, Madappalli, 5/0 Syedkoya.M., aged 35 year, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep,, residing at Chetlat 
Island. 

Mohammed, Ponnikam, S/o Ahamed.L. aged 38 year5 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
island. 

Attakoya, Kalkandiyoda chetta, 8/0 Abdulla.K.,aged_---, 
35 years, Casual Labourers, Agriculture Unit, Chctiat 
island, Union Territory of Lakshadweep, residizt,: 
Chetlat Island. 

 

ff ft,( 

e/1jc( 	d) 	1 

11 	Sha)cki, Malmikakada, s/o S'hamsafl.K., aged 45fLye(rs.' 	3 
Casual Labourers, Agriculture Unit, 

I Chetlat S4sld, 	)( 
Union Territory of Lakshadweep, residing at Ctt • 
Island. 	 ' 	- Applicari .1 
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Syedbukari, Keelapura, S/o Hubais, aged 40 years, 
Casual Labourers, Agriculture Unit, Chetlet island, 
Union Territory of Lakehadweep *  residing at Chetlat 
Island. 

Yousuf, Attaloda, $10 Abdulrahiman, aged 32 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lekshadweep, Cesiding at Chetlat 
Island. 

Ahamedkoya, Thekkila illam, 5/0 Kasmi.M.,age. 35 yearS. 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chet&&t 
Island. 

Hameen, Puthiyapura, S/c Mohammed.C., aged 30 years, 
Casual Labourers, Agriculture Unit. Chetlat jsland, 
Union Territory of Lakshadweep, residing at Chetlet 
Island. 

1. 	Khalid, Keelapura chetta, s/oBarnrali.N.C., aged 30 
• years, Casual Labourers, Agriculture Unit, Chetlat 
• island, Union Territory of Lakshadweep. residing at 
Chetlat Island, 

Kesmikoya, Kanniyakada, 5/0 Poriya, aged 48 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 

1 . nion Territory of Lakshadwee, re3iding at 
island,

Chetlat  
 

18. 	Abdullakoya, PabiyapUra, S/o Mohammed.M., aged 55 
years. Casual Labourers. Agriculture Unit, Chtlat 
island, Union Territory of Lakshadwecp, residing at 
Chetlat Island, 

Mohammed, Keelasurambi.,S/0 Shaik.A., aged 35 years, 
Casual Labourers. Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep,, residing at Chetlat 
Island. 

20 	
•Basheer, Madakkara, S/oAbdulla.M., aged 35 years, 
Casual Labourers, Agriculture Unit, Cnctlat island, 
Union Territory of Lakshadweep, tesiding at Chetlat 
Island. 

Migdad, purathakkal, S/o Ander.E., aged 40 years, 
Casuil Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

Mohammed , Kalladi, S/a Aboosala.T., aged 6Q.ars.'\ 
Casual Labourers. Agriculture Unit, Chetlt'ilan3. 
Union Territory of L,akshadweep, residing a'tçhetlat 
Island.  
Ahamed, Kurupuoura. S/oAbdulkader.P.. eed5 y ars,)i: 
Casual Labourers, Agriculture Unit. Chet1hslaijd 	, 
Union Territory of Lekshadweep, residing t Cetla-4i/ 
Is land. 

24: 	Xaleel, purathak]al, S/a Koyakunhi.B., aged 28 yeais, 
- 

4ppL,çc; 
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Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweept residing at Chetlat - 

Island, 

Mohammed, Keelapura, 5/0 Bammali, aged 50 yars, 
Casual Labcurers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

Pookoya, Puratha)ckal, S/o Ander.E.. aged 35 years 9  
IXIKX291 Chetlat island, Union Territory of 
Lakshalweep, residing at Chetlat Island. 

a 	Shaik, Baliyapura, S/o Yusufj., aged 58 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory Of Lakshadweep, residing at Chetlat 
Island. 

Kalid, Pathummaithiyoda , S/o Abdulla.C., aged 50 
years, Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing 
at Chet]at island. 

Hans, Pokkarachapura, S/o UbaL., aged 55 years, 
Casual Labourers, Agriculture Unit, Chetlet island, 
Union Territory of Lakshadweep, residing at Chetlt 
Island. 

30 • 	Ahamed koya, Surambi, S/o Attakoya.K., aged 32 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of. Lakshadweep, residinç at Chetlat 
Island. 

-Applicants 

By Advocate Mr MR Raje-idran Nair 

Vs 

1. 	The Administrator, 
U.T. of Lakshadweep, 
Kavarattj. 

The Secretary, 
Department of Agriculture, 
U.T. of Lakshadweep, Kavaratti. 

Unicxi of India represented by 
Secretary to Government, 
Ministry of Home Affairs, 
New Delhi. 	

- Respondents 

By Advocate Mr MVS Nampoothiry(for R.l &2) 
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o .A .582/95 

pp Pookunhi, 
Grade 'D' Peon, 

Junior Basic School, 
Mechery, Andrh Island, 
U.T. of Lakshadweep. 	 - Applicant 

By Advocate Mi's Shafik MA & KS Bahuleyan 

Vs 

Union of India represented by 
Administrator, 
U.T. of Lakshadweep, 
Kavaratti. 

The Director, 
Department of Animal Husbandry,- 
U.T. of Lakshadweep, Kavaratti. 	- Respondents 

By Advocate Mr MVS Nampoothiry 

0 .A .583/95 

M Abdul Kader, 
Casual Labourer, 
Veterinary Unit, Amini Island, 

U.T. of Lakshadweep. 	 - Applicant 

By Advocate Mr Shafik MA & KS Bahuleyan 

Vs 

Union of India, 
Ad m inisttator, 
U.T. of Lakshadweep, Kavaratti.1 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, 
Kavaratti. 	 - Respondents 

By Advocate Mr MVS Nampoothiry 

ORDER 	 - 

PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

II( Ct) 
Applicant in O.A-1149/94 is working as a Casual (jLaturer:com ): 

M. 

	

20.4.82 in the Indira Gandhi Hospital, Kavaratti. 	He  

' 

he is discharging the same duties as a regular Filariast ~'/ 

He, rels ai A.flI orders dated 7.6.88 and several decisions of this 

..19 
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Tribunal to claim that he is entitled to daily wages at the rate of 

1/30th of the minimum of the scale of Rs.750-940 plus Dearness 

Allowance from 7.6.88. Respondents have given him this daily rate 

from 1.9.93 and not from 7.6.88, by order A.VI, relying on orders 

Ri dated 10.9.93. Applicant challenges A .VI order 'and prays for 

a declaration that he is entitled. to the revised wage from 7.6.88. 

2. 	The 14 applicants in 0.A-1349/94 are Casual Labourers in 

the Fisheries Department of the Lakshadweep Administration. 	They 

joined service on various dates in 1964 to 1989, as seen in Al. 

They state that though they are entitled to the daily rate of wages 

at 1/30th of Rs.750/- plus D.A . (their prayer only talks of "arrears 

• of wages", no rate being mentioned) from the dates of entry into 

service, they have been paid revised daily wages only from 1.9.93. 

They rely on various decisions of the Tribunal. and the orders of 

the Government of India dated 7.6.88(A3). They also state that by 

orders A2, the daily rated muster roll workers of the CPWD have 

been paid at the same rates as their regular and permanent counter-

parts from 1.4.87, in pursuance of the Supreme Court decisions in 

Surinder Singh and another V. Egineer-iri-Chief of CPWD ((1986) 1 

SCC 639) and All India CPWD Employee's Union V. Union of India 

and others. Applicants further state that by order A8, the casual 

labourers working under the Industries Department of the Lakshad weep 

A d m inistration 	have been granted 1/30th of Rs.750/- plus D.A. as 

revised daily wages from 7.6.88. 	Applicants state that the casual 

labourers of the Animal Husbandry Department, the Directorate of 
- 

HeJLkh Services and the Fibre Factory have been granted revised wages 

f 	teir date of appointment. 	But by A7 order, applicants have 

a 	beevit d ied this benefit on the ground that the nature of work of 

plicants and of the. casual labourers in Animal Husbandry 

ment are different. This, contend applicants, is not the point 

at all. What is required is equivalence to the work of their - 



I 

regular counterparts in their own department. Applicants pray that 

Al be quashed and that they be declared eligible for revised wages 

with arrears from date of entry into service. 

The 73 applicants in O.A-1375/94 are casual labourers in 

the Agriculture Department of the Lakshadweep Administration. They 

contend that their work is the same as that of regular malis in the 

Department, as seen from Al, A5, A6, A7 and A8. 	By A9 orders, 

the 	revised daily 	wage rates have been extended to the daily rated 

muster roll workers of Lakshadweep PWD from 	28.11.88 	in accordance 

with the Government of India orders dated 7.6.88(A3). 	But 

respondents granted 	the revised wages 	to the applicants only 	from 

1.9.93 	by order 	A15 and denied the revised wages from 7.6.88 	by 

A16 order stating that the applicants "are not doing the same or 

similar work as the regular mazdoov'mali/Group'D' staff". Applicants 

rely on several decisions of the Supreme Court on equal pay for equal 

work and 	several 	decisions of the Tribunal to claim 	revised 	wages 

from 7.6.88 on the basis of A3 orders. There is also a prayer for 

regularisation with retrospective effect, which was not pressed at 

the hearing. 

The 10 applicants in 0.A-1652/94 are casual labourers in 

the Animal Husbandry Department of the Lakshadweep Administration. 

They are shown on a provisional seniority list Al. Several persons 

in 	this 	list were granted revised 	wages 	pursuant to orders of the 

Tribunal 	in 0 .A-37/90 	and 0 .A-1l90/92, 	but 	applicants 	were denied 

the 	benefit by 	order 	A.IV, on the :ground 	that the 	benefits in the 
- 

-. 	0 .As 	are limited 	to the 	applicants therein and 	that the 	"operational 

lo  work 	entrusted 	to them 	does 	not 	have any 	parity with 	the 	duties 

assi'gried 	to 	regular employees". 	But in the 	case of certain casual 

-workers! of the same department who were applicants in O.A-1212/92, 

\'.. 
\Z'. 5;hdministration initially 	rejected 	the 	claim 	for revised 	wages 

111 
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statthg,. in A.V orders dated 14.12.92, that "after. examining the 'case' 

in great detail, the Administrator: finds that .. .since the labourers 

are performing (duties of a) casual nature with no relation to the 

duties performed by the Group •D staff in 'the Animal Husbandry 

Department, they are in no way entitled for ,  the benefits of 1/30th 

of pay plus allowances'. Having stated so,. the Administration 

neverthless later issued orders A'.VI dated 29.6.93 sanctioning the 

r'evised wages from 9.8.89, on the basis of the same 0.A-1212/92, 

when they were faced with a contempt petition in CPC-38/93. 

Accordingly, applicants pray for the grant of revised wages on par 

with their regular Group D counterparts from the date of initial 

appointment. 

5. 	The 75 applicants in 0.A-259/95 are casual labourers working 

in the Agricultural Demonstration Unit in Androth from various dates 

in 1979 to 1981.' They state that the benefits of revised wages in 

terms of A4 orders dated 7.6.88 have been paid to workers in the 

Public Works, Electricity, Industries and cther Departments. 

However, in their case, respondents by orders Al, denied the 

benefits on the ground that they "are doing the same or similar work 

as that of regular mazdoors". 'Applicants were, nevertheless, granted 

revised. wages from 1.9.93. Applicants, contend that if they were 

eligible for the revised wages from 1.9.93, they should be eligible 

for it from 7.6.88 also, since in between the two dates, no change 

of the nature Of duties had taken place., Applicants 'pray that Al 

be quashed , and that they be declared entitled to revised wages from 

7.6.88. 
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therein. Applicants pray for revised wages from 7.6.88. 

The 30 applicants in O.A-560/95 are Casual Labourers in 

the Agriculture Department of the Lakshad weep Administration who 

joined service on various dates from 1979 to 1988. 	They perform, 

according to applicants, the same duties as regular staff as seen 

from A2 and A3. Casual workers in several other departments have 

been paid revised wages from 7.6.88 as seen from A7 and A8. 

Applicants, relying on several decisions of the Supreme Court and 

this Trthunal, claim revised wages from 7.6.88. 	There is also a 

prayer for regularisation with retrospective effect, which was not 

pressed during the hearing. 

Applicant in O.A-582/95 was a Casual Labourer in the Animal 

Husbandry Unit at Androth from 30 .9.77 till his regularisation on 

17.4.91. 	His request for revised wages from 7.6.88 was rejected 

by Al order on the ground that his work was entirely different from 

that of Group D staff. Applicant prays that Al be quashed and that 

he be declared entitled to revised wages from 7.6.88. 

Applicant in O.A-583/95 joined the Animal Husbandry 

Department on 26.11.83. He states that he was subjected to a trade 

test and declared a skilled labourer. Though he was granted revised 

wages from 1.9.93, his claim for revised wages from 7.6.88 was 

rejected by Al order cci the ground that he was not a party in O.A-

37/90 nor was he similarly situated as the applicants in that O.A. 

Applicant relies on several decisions and prays that Al be quashed 

that he be declared entitled to revised wages from 7.6.88. 
- 

2C 	 )k II 
	These cases depend on the interpretation and implementation 

e orders of the Goverrnnêñt of India, Ministry of Personnel, Public 

• .23 
1 



• 	 -23- 

Grievances and Pensi(j1s, Department of Personnel and Training, Orders 

No. 4901412/86-Estt (C) dated 7.688(A4 in O.A-259/95) and' are 

therefore disposed of by a common order. 

11. 	Respondents have not filed any reply statements in O.As- 

554/95, 	560/95, 582/95 	and 583/95. 	In the replies 	filed in 	the 

rernai.ruing 	O.As, respondents have stressed that the nature of duties 

attached to casual workers cannot be equated to the duties of the 

regular staff, that the casual labourers beicriging to different 

departments perform different duties which cannot be compared and 

the benefits granted in terms of some of the O.As decided by the 

Tribunal in respect. of Casual Labur in some depatments crinot be 

extended to all casual labour in all departments and that the bpefits 

can be granted only to the applicants in terms of the decisicns in 

their respective 0 .As. Respondents further state that the provisions 

relating to the directive principles of State Policy are not enforceable 

through a court of law (0 .A-l149/94). According to respondents, work 

performed by casual workers is of casual nature and has no relation 

or comparison to the duties 	of a Group D staff in the t)epartment 

of Animal 	Husbandry(O.A-1652/94). On the basis of 	a few 

certificates, produced by some applicants that they had on some 

occasions performed duties of a regular mazdoor, all the labourers 

cannot be granted revised wages; at best only those applicants with 

such certificates can make a claim for enhanced pro-rata wages, and 

that only for such periods as • they did the work of regular 

mazdoors(O.A-259/95). The scheme. for grant of temporary status 

of 10.9.93 does not stipulate any conditions pertaining to the nature 

/ 	1'.-'. of 'the work done by the casual worker, whereas the orders dated 
, 	 '.c 	 -' 	 '-'.' 	

..\ 	 • 

6 .3 turn on the nature of the work done and therefore, entitlement 

tb rvised pro-rata wages from 1.9.93 does not carry with it an 

that the entitlement arl-set from 7.6.88(0.A-1375/94 and 

.A-259/95). 



12. 	Learned counsel for respondents drew our attention to the 

following 	observations 	of the Supreme Court in State of West Bengal 

and 	others V. 	Hari 	Narayan Bhowal and others, JT 1994(2) 	Sc 	610, 

at page 613: 

".. .In public services, nature of work in two 

services or in the same service, the nature of 

the work of the two groups may be more or less 

same. 	But merely on that ground they are not 

entitled to the same scale of pay. 	It is well 

known that scales of pay are fixed by expert 

bodies like the Pay Commissions, which consists 

of persons having specialized knowledge of the 

subject. Such Commissions while fixing the scales 

of pay or revising the same, have to go in depth, 

not only into the nature of work by members of 

the same service and members of different services 

but also various other factors before the scales 

of pay are fixed. One of the primary concerns 

of such Pay Commissions is to remove any anomaly 

and to see that members of different services get 

scales of pay and other emoluments not only 

according to tl-e nature of work but also according 

to educational qualifications, responsibilities of 

the posts and ex perience etc. As such, before 

any direction is issued by the Court, the claimants 

have to establish that there was no reasonable 

basis to treat them separately in matters of 

payment of wages or salary. 

This Court in the case of Delhi Veterinary 

Association V. Unjon of India, AIR 1984 SC 1221, 

said that in addition to the principle of 'equal 

pay for equal work', the pay structure of the 

employees of the Government should reflect many 

other social values. It was said: 

"The degree of skill, strain of work, 

experience 	involved, 	training 	required, 

lip responsibility 	undertaken, 	mental 	and 

physical 	requirements, 	disagreeableness 

of the task, hazard attendant on work and 
NAKULP S/y 

fatigue involved are, according to the Third 

.25 



Pay 	Commission, 	some 	of the 	relevant 
factors 	which 	should 	be 	taken 	into 
consideration 	in 	fixing 	pay scales. 	The 
method 	of 	recruitment, 	the level 	at 	which 
the 	initial 	recruitment 	is made 	in 	the 
hierarchy 	of 	service 	or cadre, 	minimum 
educational 	and 	technical qualifications 
prescribed 	for 	the 	post, the 	nature of 

details with the public avenues of promotion 
available 	and 	horizontal and 	vertical 
relativity 	with 	other 	jobs in 	the 	same 
service 	or 	Outside 	are also 	relevant 
factors". 

In the case of State of U.P. V. JP Chaurasia, 

AIR 1989 SC 19 = (1989) 1 SCC 121, it was pointed 

out that whether two posts are equal or should 

carry the equal pay, depends on several factors. 

It does not depend just upon either the nature of 

work or the volume of work done. Primarily it 

requires among others, evaluation of duties and 

responsibilities of the respective posts. The 

quantity of work may be the same but the quality 

may be different. That cannot be determined by 

relying upon averments in affidavits of interested 

parties. It must be determined by expert bodies 

like Pay Commission, who would be the best 

judges, to evaluate the nature of duty, 

responsibility and all relevant factors. The same 

view was reiterated in the case of State of M . P. 

V. Pramod Bhartiya, (1993)1 SCC 539, by a three 

Judges Bench of this Court. Recently, in the case 

of Shyam Babu Verma V. Union of India, JT 1994(1) 

SC, 574, a claim, for equal pay by a group of 

Pharmacists was rejected saying that the 

classification made by a body of experts after 

study and analysis of the work, should not 
- 

be disturbed except for strong reasons which y' 
iiicte the classification made was unreasonable. 

I 
'I 

;( 	\\ 

It% 	not be impressed that the principle of 

pay for equal 	' can be enforced, only 

'r persons claiming, satisfy the Court that not 
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only the nature of work is identical but in all 

other respects they belong to the same class and 

there is no apparent reason to treat equals as 

unequals. Unless a very clear case is made out 

and the Court is satisfied that the scale provided 

to a group of persons on the basis of the material 

produced before it amounts to discrimination 

without there being any justifications the Court 

should not take upon itself the responsthiity of 

fixation of scales of pay, especially when the 

different scales of pay have been fixed by Pay 

Corn mission or Pay Revision Corn mittees having 

persons as members who can be held to be experts 

in the field and after examining all the relevant 

material. It need not be emphasised that in 

the process undertaken by the Court, an anomaly 

in different services may be introduced, of which 

the Court may not be conscious, in the absence 

of all the relevant materials being before it. 

Till the claimants satisfy on material produced, 

that they have not been treated as equals within 

the parameters of Article 14, Courts should be 

reluctant to issue any writ or direction to treat 

them equal, particularly when a body of experts 

has found them not be equal." 

Learned counsel for respondents argued that when the respondents 

had made an analysis of the nature of work done by the applicants 

and found that it is different from that of the regular employees, 

in terms of the orders dated 7.6.88, the Court may not interfere 

and declare to the contrary. 'It should be left to the Administration 

to decide a-i parities of work and order wages accordingly. 

13. 	We may first clarify that the present cases do not call 

- 	- for any basic application of the principle of equal pay for equal 

'b?kor \or enforcing any Directive p rinciples of State Policy in 

, (•h e ?pnst4ution of India.. 	We are only on the question of the 
) 	iJ 

(rpeion and implementation of the orders of the Government 

NA 	 dated 7.6.88(A4 in O.A-259/95). 	The basis for the said 
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Government orders might have been the principle of equal pay for 

equal work and the judgernent of the Supreme Cirt in Shri Surinder 

Singh 's 	case(supra) but it 	does not follow that we are applying the 

principle in adjudicating the matter before us which is, simply stated, 

to 	decide whether the applicants are entitled 	to pro-rata 	wages in 

terms of A4 orders (in O.A-259/95) from 7.6.88. i A4 orders (in O.A-

259/95) dated 7.6.88  are stated to be "guidelines". Clause l(iv) 

reads: 

"Where the nature of work entrusted to the 

casual workers and regular employees is the same, 

the casual workers may be paid at the. rate of 

1/30th of the pay at the minimum of the relevant 

pay scale plus dearness allowance for work of 

8 hours a day". 

(Emphasis added) 

Clause iCy) reads: 

In cases where the work done by a casual 

worker is different from the work done by a 

regular employee, the casual worker may be paid 

only the minimum wages notified ... However, if 

• Department is already paying daily wages at 

• higher rate, the practice could be continued 

with the approval of.. 

14. The 	Government of India reviewed 	this 	order dated 	7.6.88 

and issued 	OM.51016/2/90-Estt(C) dated 	10.9.93(A14 	in 0.A-1375/94). 

It states: 

"... while the existing guidelines contained in OM 

dated 7.6.88 may continue to be follOwed, the 

grant of temporary status to the casual 

employees ...may be regulated by the scheme as 

ärrnended." 

d( 	 s3: 	that OM dated 10.9.93 does not supersede OM dated 

7 It adds a further benefit, the grant of temporary status 

attendant benefits. it is true that grant of temporary status 

.28 
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under OM dsted 10.9.93 entitles an ern1oyee to get: 

11 5(i) Wages at daily rates with reference to the minimum 

• 	 of pay scale for a  corresponding regular . Group' D' official 

including DA1 .HRA and CCA". 

(Emphasis 

But it doei not follow that pro-rata wages, are payable only on grant 

of temporary status. Under OM' dated 7.6.88  it is payable even if 

temporary status is not grantd, provided the nature of work 

entrusted to a casual labourer is the same as that of a regular 

employee. Of course, if tempOrary status is granted in terms of 

the OM dated 10.9.93, the. nature of work of the casual worker may 

not have to be ex plicitly corn pared and found same as that- of a 

regular employee; nevertheless, there is an implicit comparison of 

the nature of work involved, since one has to determine the minimum 

of the pay' scale of a corresponding regular Group D official. It 

would not, therefore, be correöt .to assert that nature of work is 

not of relevance in the OM dated 10.9.93. At best, it may be said 

that the degree of correspondence in the nature of work envisaged 

in the OM dated 10.9.93 is wider than the degree of correspondence 

' required in the OM dated 7.6 088. On this basis, we cannot accept 

the argumeñt(advanced by applicants in O.A-259/95) that every casual 

labourer who is given temporary status and ' pro-rata wages under 

the OM dated 10.9.93 is automaticafly entitled to pro-rata wages in 

terms of the OM dated 7.6.88. This , would be so even if the 

conferment of tern porary status involves no cWànge in the duties and 

_r-epnsibiities of the casual labourer. 

therefore have to consider the claim of the applicants 

(('J({ 	ly ' aTttIe  basis of the OM dated 7 6 88 	The OM lays down only 

We find that the OM does not insist that the duties 

IV 	 oy tne casuai iaoourer 5houl be ure same as L[LL UL 
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regular employee. 	A mathematical equality of the duties performed 

by 	the 	two •  categories 	is not. called 	for. It is only the nature of 

work entrusted that has to be the same. The phrase 'nature of work 

is the same' 	connotes a broad equivalence as compared to the phrae 

'the work is the same'. It is well known that casual labourers do 

not have a charter of duties laid down, as may be the case for 

regular employees. Casual labourers are engaged depending on need 

and assigned work on a day-to-day basis, the work often varying 

every day. 	Even 	such 	work 	would not 	be assigned ordinarily 	by 

written orders. 	Such 	being the fuzzy nature of the work performed 

by a 	casual 	labourer in 	contrast 	to well-defined 	duties 	performed 

by regular 	employees, a 	mathematIcal equation 	between 	the two 	is 

not 	feasible. 	One 	cannot 	equate 	a 	precise entity 	to an 	imprecise 

entity. Besides, 	while 	the list of 	duties assigned 	to 	a 	regular 

employee may 	contain several items, it is not as if all of them are 

performed every 	day; 	in fact some of them may 	simply 	be on the 

list and are never performed by a particular regular employee. 	One 

or 	more of 	such 	items of work, 	but not all, may be performed by 

a casual labourer. 	Can it be said then that the nature of work done 

by him is not the same as that done by the regular employee? 

Therefore, one must conclude that the OM dated 7.6.88 only envisages 

a broad comparison of the nature of the work between the two 

categories and not a precise equation of the duties of the two 

categories. * 

16. 	We are also struck by the fact that while dealing with the 

decision of the Tribunal in O.A-1212/92, the res 	first found 

after a detailed examination, that the dutie •of 'thSres 	l'abourer 

- applicants have no relation to the duti 	 roap. 	staff, 

but sube uently, the pro-rata wa es were 4rfaftted " esubl since 

the nature of work ws fourd to be same. \ (4aløye)/ This 

is a good illustration of the proposition that 	 equation is 
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not called for but only a broad comparison of the nature of work. 

It also indicates that the cases of th applicants have not been dealt 

with appplying uniform standards but iii an arbitrary manner. 

In the light of the above discussion, the impugned orders 

in the applications before us cannot be sustained. At once, we do 

not order pro-rats wages to be paid from 7.6.88, since we cannot 

perform the task of comparison of the nature of the work entrusted 

to the applicants herein and the wok of regular employees. That 

must be an exercise which perforce must be performed only by 

respondents. 	The fact that all the casual labourers in certain 

departments have been granted pro-rta wages from 7.6.88, and that 

many others in the departments to which applicants belong have been 

extended the benefit of pro-rata wages strongly suggest that non-grant 

of pro-rats wages to casual labourers from 7.6.88 should be the 

exception rather than the rule, conkined only to cases where they. 

perform work, the nature of which k5 totally different from that of 

a regular employee. The comparison should be a broad one and need 

not be a mathematically precise equation. 

The respondent 	- Administrator, Union Territory of 

Lakshadweep is directed to examire the cases of the applicants 

herein and take a. fresh decision ¶thin four months as to whether 

they are entitled to p'ro-rata wages 	terms of the OM dated 7.6.88, 

in the light of the discussion above. 	Wherever they are found 

eligible, payment of the difference between the pro-rata wages to 

which they are entitled and the wages paid already shall be paid 

within six months of the date on which such revised orders are 

passed by respondent-Administrator, Lakshad weep Administration. 

The applications are allo ed to the extent stated above. 

mere will be no order as to costs. 

Dated, the 29th June, 1995. 

9dtr 
PV VENKATAKRISE1NAN 	 CHETTUR SANKARAN NAIR(J) 

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

trs/286 

CERTIFIED I UE COPY 	 H 
Dtc 	 . 

,-  

•' 	 '2 	
Deputy ft 

• 	 . 	 . 


